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unning away of a sepoy in C.O.D.
Deihi Tantt, -
8217, SHRI A. NEELALOHITHA-
ASAN NADAR: Will the Minister
t DEFENCE be pleased to state:
(a) whether Government are aware
' the incident of running away of a
poy of Central Ordnance Depot in
é¢lhi Cantonment on 25th of January
181;
(b) if so, whether Government had
iquired about the incident; and
(c) the details thereof?

THE MINISTER OF STATE IN
iE MINISTRY OF DEFENCE
HRI SHIVRAJ V. PATIL): (a)
18, Sir.

(b) and (¢) The incident of a
poy running away from his guard
ity took place at about 1910 hours
25-1-1981. The individual was
rested by the Civil Police gt 1130
urs on 28-1-1981. The Civil Police
ve filed a case against the indivi-
al under the Armg Act as well a3
+ criminal breach of trust. The case
under investigation.
nctiong of Training Section in JCB
218. SHRI BHEEKHABHAI. Wil
Minister of DEFENCE be pleased
state:
n) the functions of Training Sec-
i in Jeoint Ciplrer Bureau, the uti-
of this Section and since when it
unctioning;
b) the wuse of recruiting direct
finival Assistantg through UPSC
giving them training through this
ton, when all leave this organisa-
after getting specialised training,
" pbsing threat to the secrecy of
Cipher; and
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(¢) whether in view of this threat
to the seétrecy of the Ciphér, Govern-
ment propose to impart training to
Departmental employees only and also
make provisions for 100 per cent pro-
motion to the post of Technical Assis.
tants?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The Training Section in JCB was
constituted in 1969 to impart training
in Cipher production/operation of Ci-
phers/handling of cipher documents
and crypto materials/regsearch in cryp-
tology etc. to officers and staff of
Joint Cipher Bureau as well as others
from cipher using departments in the
interest of efficient discharge of their
duties,

(b) and (c) It is not a fact that all
directly recruited Technical Assistants
leave JCB after getting specialised
training. Besides, the security of the
cipherg is not adversly affecteq on
account of any trained person leav-
ing the organisation because of an
inbuilt system of changing the cipher
codeg frequently.

The recruitment rules for the post of
Technical Assistants have been frameq
keeping in view the job requirements
of the post. Filling all the posts of
Technical Agssistants by promotion
alone is not considered in the interest
of efficiency of the organisation,
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Deputation of officers in CBJ and IB

8220. SHRI XAVIER ARAKAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many officers gre on de-
putation in CBI and IB services and
the details thereof; and

(b) what are the reasons for depu-
tation into this service system?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH). (a)
There are 693 deputationist officers in
the CBI and 1424 deputationist officers
in the Intelligence Bureau. A state-
ment giving details of these officers is
enclosed.
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(b) The Central Bureau of Inves
gation requireg the serviceg of seaso
ed and experienced officers to run t
organisation. The induction of t
deputationists in the Organisation
according to the provisions of tl
recruitment rules, duly approved I
the Government of India. The loc
contacts and knowledge of the deput
tionists is essential for the CBI
working,

Deputationist officers in certain pr
portiong are required also for the pr
per functioning of a security organ
sation like IB, The recruitment rul
for various posts in the IB provide
for filling up of the posts upto a ce:
tain percentage by taking persons ¢
deputation from State Police Fore
and other Departments of the Goverr
ment of India. Deputationisty a
taken in the IB against the quot:
prescribed according to the rules.

Statement
Details of officcrs on deputation with the CBI and IB.

Central Bureau of Investigation
- Police Posts
(a) TIPS Officers:

(b) Non-IPS Officers:

1. Dircctor .

2. Joint Dircctors

3. Dy. Inspr. General of Police
4. Supdts. of Police

1. Supdt. of Police. .
2. Dy. Supdt. of Police .
3. Inspectors of Police
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4. Sub-Inspectors of Pohl:e

5. ASIs . .
6. Hd. Constables .
Constables

Sr. Public Prosecutors . . .
Public Prosccutors . . . . 2
Asstt. Public Prosecutors . . :
Executive Eng.

Chief TechmcalfOﬂiocr Wt:s md I Tax)
Jr. Technical Officer .

Accounts Officer

Accountamt (UDCQC)

Junior Analyst

10. Junior Enginecers

I1. Non-Police Posts .
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Intelligence Bureau
Group A -
Group B .
Group C -
Gl'oup D.
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TOTAL : 69;
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TotAL : .





